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CELTRAL ADMINISTRATIVE TRIBLNAL
P INCIPAL BENCH

OA N0O.1379/92

Hew Delhi this the 30th day of June, 1597.

Hon 'bls Or. A. Vedavalli, Member (J)
Hon'ble Kr. F.K. Ahooja, Member (A)

SOK.C. Tiuari,

5/o0 late Shri 3.8, Tiwari,

C/o shri B.@. Maince,

240 Jzgriti Enctave,

Delhi-110 0S2.. ee shpplicznt

(By Advocate Shri B.L. Madhok, proxy for 3hri B.3, Mainee,
Counselj.

-Versﬁs—
Union of India through:
1. The 3secretary,
Ministry of Kasiluways,
Railway Board, Rail Bhavan,
New uelhi,
2. The General Manager,
Jorthern Railuay,
Baroda House,
lew Delhi, «e «RB@3pONdents

(By Advocste Shri B.Ke Aggarwal)
CR D E I (RAL)

Learned proxy counsel for 3hri B.S. Meainee
requests permission to withdraw the U.hk. The U.4.

is, therefore, dismissed, as withdrawn.
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meiiff/iﬂ}//////, Member (3J)
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